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ORDER

CA-171(PB)/2020

Looking at the application it appears that the case of the
applicant is that this corporate debtor availed loan from this
applicant by mortgaging the property situated Village Kherki Daula,
Sector-76, Gurgaon bearing Village Khekri Daula, “Ninex City”
Sector-76, Gurgaon, Haryana. Thereafter when he came to know
that these properties were again shown as mortgaged to respondent
No. 2- Renu Proptech Pvt. Ltd., as this applicant already sought for
inspection of the documents filed by R-2, to verify as to how these

properties were further mortgaged which were already mortgaged to



the applicant herein, the RP herein provided inspection but refused
to provide the copies of the documents. For their factual aspect not
being disputed by the RP, we are of the view that by providing
documents to this applicant will not cause prejudice either to the
Resolution Professional or to the corporate debtor or to Renu
Proptech Pvt. Ltd., thereby, to expedite the proceedings pending
before this Bench, Resolution Professional is hereby directed to
provide copies of those documents within three days hereof with a
further direction to this applicant to intimate next date of hearing to
R-2.

List for further consideration on 23.01.2020.
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